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Whether it be referred to the reporte:s or not? JV 

whether it be circulated tO all the Benches of tS 
the Central drnirtistratjve Tribu - als or not? 
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OiiTRAL JMINiSTIV TRIBUNAL 
CU1'TACK BENCH :CUTT:K. 

01IGINAL APPLICATION NO:148 OF 1994 

Lte of decisizn: Iarch 24,194. 

Pratap Chandra Panda 
V erSUS 

Union of India & Others 	•.. 

App1icrxb 

Respondents 

For the Applicant 	••. Mr).P.L)h1sarnant,Advocate. 

( 	 For the Respondents •.. Nr.Ashok Nisra,Senjor tandin 
Courl (Centr8l). 

COA Av- 

THE HCNOURABL 11 .KP • ACHARYA, VICE-CHAIRMAN 

K.P .ACHARYA,V.C. 

JUD GMT T 

Shorn of unnecessary details, it would suffice 

to say that the case of the petitioner is being considered 

alongwith others for the post of ED52M of Hatibari Post 

off ice.It is stated in the petition that the petitioner 

had worked for some tirne,8s & substitie, of Shri Mguni 

Charen Parida.In case the selection process has  not been 

fina1isedasye,experience gained by the petitioner be 

taken into account while adjudicating suitability of 

diffierent candiciates.This order is passed after hearing 

Nr.Dhalsarnant learned counsel for the petitioner and 

Nr.Ashok Misra learned Senior Standing Counsel( Central). 

2. 	Thus,the application is accordingly 

dis?osed ofNo costs. 	 3'iç 
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central Admintrative Tribunal, 
Cutt9Ck Bench,Cuttack/K.Mohanty/ 
24.3.94.  
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